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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, AT NEW DELHI
EXECUTION APPLICATION.NO.38 /2021
IN
ORGINAL APPLICATION NO.48 /2021

IN THE MATTER OF:

Vireshwar Singh ...APPLICANT
VERSUS

Union of India & ORS. ...RESPONDENTS

STATUS/COMPLIANCE REPORT ON BEHALF
OF THE RESPONDENT ALONG WITH THE
AFFIDAVIT

'

MOST RESPECTFULLY SHOWETH
I, RAJESH KUMAR S/o RANG LAL MEENA aged about
32 years presently posted as Divisional Director Social

Forestry Division, Meerut, and U.P. Presently in New

Delhi, do hereby solemnly affirm and declare as under;




behalf of applicant and have understood the same
fully. Hence competent to swear this affidavit.

2. That, at the outset it is submitted that the
answering respondents have the highest respect
and regards for the orders of this Hon'ble Tribunal
and the answering respondents are enforcing and
executing all the orders of this Hon'ble Tribunal to
the best of their abilities, lapse, if any, are neither
deliberate nor intentional.

3. It is respectfully submitted that the Hastinapur
wild life sanctuary, which encompasses an area of
2073 Sq. Km, was declared sanctuary area on
dated 30.07.1986 vide letter U.P.Govt. Van-
Anubhag '3 GO no-3782/14-3-5-7/84 Lucknow
dated 30.07.1986. -

4. It ié submitted that Hastinapur wild life sanctuary
is a typical example of coexistence of large-scale
human activities and wildlife existence. Over the
years due to increase in poﬁulation, agricultural
activities have increased to support increasing
demand of food grains, which has naturally led to
increased human activities in the sanctuary area.

5. That the étate government has been performing its

statutory duty of protection and conservation of

Q0 CTx ;Q ‘the sanctuary. It is most humbly submitted that

K. BAND ANA\ \ ‘the d'epartment of Environment Forest and Climate
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and conservation of the critical habitat of the
swamp deer and flora and fauna of the sanctuary.
That in the matter of Gaurav Kumar Bansal
versus Union of India {O.A. no. 325/2018}
Hon'ble Tribunal passed the following order

“PARA 19 - We are, therefore, of the considered
opinion that despite number of Projects or
schemes undertaken by the state for protection
and conservation of the wildlifé species and habitat
of Hastinapur Wildlife Sanctuary there have not
been desired results. And none of these
interventions will yield stated objectives until and
unless habitats within the sanctuary are kept free
of anyl anthropogenic interference. In fact, the
measure of success of any management
intervention Iin a protected area is the extent to
which we have been able to create habitat which
is pr.istine and free of human interference. Even
though, we are satisfied that State Forest
Department has taken necessary steps for
the conservation and protection of the
wildlife species & habitat and the biological

diversity of the area, in accordance with

', Wildlife Protection Act,1972 and Biological
“"piversity Act,2002, these measures will not
‘I}e effective until or unless notification under

-:"l'ﬁection 26(A) is issued. We dispose of this



application with the direction that the
Section 26(A) notification under the Wildlife
Protegtion Act, 1972 in respect of Hastinapur
Wildlife Sanctuary be issued within six (6)
months from the date of issuance of this
order i.e., by 30.11.2019.”

7.That Several meéetings were conducted under the
chaifmanship of Commissioner of Meerut with
concerned DM and DFQ’s and CCF, Meerut. It is
submitted that after a detailed discussion the
instructions were given to the all DM, DFO’s to take
necessary steps for the rationalization of
Sanctuary Area in the consonance of study report
of WII, Dehradun and in compliance of the govt.
order dated 17.11.2020 and the instructions were
also given to the all-District Magistrates to prepare
village/category-wise details of land falling under
the Hastinapur Wild life Sanctuary.

8. That on dated 06.04.2022 Commissioner Meerut
has written a letter to the Chief Wildlife Warden
(CWLW), Lucknow (U.P.) stating that District
Magistrate Bijnor, Meerut and Amroha have

. completéd settlement process U/s 19 to 25 under

<\the Wild Life Protection Act 1972 which had

‘already been sent with the letter no. 3234/PA2022

‘dated 05.03.2022 and the settlement process

along with the records done by the District




Magistrate Mujjafarnagar and Hapur is being sent
for necessary steps.

9. That in the meanwhile the execution application
no. 47/2019 in Gaurav Kumar Bansal versus
Union of India was listed before this Hon'ble
Tribunal. It is submitted that the answering
resp'ondent filed an affidavit on 02.06.2020 with
the detailed Status report with regard the
necessary steps taken by the state government in
compliance of the order of the National Green
Tribunal. It was appraised to the Hon’ble Tribunal
about the delay in the final notification was
occurred due to the pandemic as the entire
administration was busy in compliance of Covid-19
protocols and arrangements and duties. After
going through the status report, The Hon'ble
Tribunal was pleased to pass the following order.
Para-4 "Since it is stated by the Ld. counsel for
the state that delay has taken place due to
pandemic and Rationalization Committee is now
likely to complete its work within three months and

thereafter the State Government will issue final

notification within three months, we direct
ommissioner, Meerut to ensure that the
fauonallzatlon process is completed within three
'months and report submitted to the state govt.

and thereafter, the additional Chief secretary,



Forest and environment, UP, may ensure that
further action is completed within next three
months. 'It iS made clear that in case of failure, it
will be open to either party to move the Tribunal
after six months, seeking coercive measures.”

10. That in compliance of the statutory duties which
are assigned under the law and order of this
Hon’ble Tribunal, all the concerned DFQO’s, DM
performed their duties with the utmost sincerity
and took necessary steps and CCF Meerut provided
necessary. document formats to concerned District
Magistrate and DFO’s to speed up the process of
rationalization of HWLS boundaries. It is submitted
that under the chairmanship of Commissioner
Meerut, monitoring meetings were held at regular
intervals to review rationélization work progress
that is dated 15.06.2021, 23.06.2021,
07.08.2021, 25.09.2021, 25.10.2021, 22.12.2021
& 21.02.2022. It is germen to mention here during

_the above said period the process of settlement /
Q"(;‘-‘-R\"rationé'lization of boundaries was got hampered

%Y BAND w‘l AN \g:Iue to State Assembly Election also AS the entire
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sl N HT" | __Administration was busy in election duty.
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5”‘ 0&”“ 1 That in the scrutiny of the above record, sent by
Ol/, / the. Commissioner Meerut, some discrepancies

were found and necessary documents were

missing therefore Chief Wildlife Warden (CWLW),



Lucknow (U.P.) has written a letter no. 3307/10-1
dated 20.06.20;‘.’2 to him regarding submission of
corhplete records of new boundaries district-wise
after rationalization and consolidated maps (along
with forward dnd backward bearing) with soft/
hard copy in English and Hindi language.

12. That CF, Meerut has written a letter to Chief
Wildlife Warden (CWLW), Lucknow in-response to
letter dated 20.06.2022, stating that some partial-
changes has been done in the settlement
proceédings U/s 19 to 25 under the Wildlife
Protection Act 1972 of District Hapur. It is
submitted that in the rationalization of boundaries
some part of the forest land was excluded and left
inadvertently which has been included and
rectified later in the consonance of study report
done WII, Dehradun.

13. That after intense scrutiny, Chief Wildlife Warden
has written a letter and forwarded the HWLS
rationalization report to the Additional Chief

 Secretary Forest, Environment and climate

Om change, U.P. government vide letter no. 608/10-1

i B ANCANA _A(Exe Appl 38/2021 in OA No. 48/2021) dated
“Toent .o\
“No. 19718 \'26.08.2022 for Final Notification U/s 26A under the

regd- N0 "L | <r
ate O BP0 J 2 |
26022977 /5" \wildlife Protection Act 1972. True Translated

()" = copy of the Letter written by the CWLW dated
26.08.2022.




14. It is “s'ubmitted that after duly examining the
proposal, Government of Uttar Pradesh has
suggested some rectification in the proposal vide
letter Dated 20-09-2022 which is to be done at the
level of concerned settlement officers/District
Magistrate. The Government of Uttar Pradesh shall
take up the proposal for final notification of the
Sanctuafy after getting complete and rectified
proposal following a due process Inlight of
Submission made, herein, It is requested that a
further/extension time of 3 months may be
granted by the Hon'ble Tribunal. TRUE
TRANSLATED COPY OF THE LETTER WRITTEN
BY JOINT SECRETARY (SANYUT SACHIV)
GOVT. OF U.P. TO PRINCIPAL CCF WILDLIFE

- is herewith as annexed as ANNEXURE R-2.

That the contents of the present affidavit are being
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That the contents of the affidavit are drafted under
my instructions and I have understood the same.

Neither any part of this affidavit is false and nor

any material is concealed therefrom.

D %q\a/@m?""

o AT T
Verification: ' x73

I, the above named deponent, verify that the
contents' of this affidavit are true and correct as
per the officially record available with my office,

nothing material has been concealed therefrom.

-

P :
Q?ié-\ \?9 Verified at New Delhi on this da$ %fSEP 2022 September
@d X& 2022
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\

| BHAN R PAL SINGH JADON
Counsel for the State of U.P.

23 SEP 2022
Dated: 23.09.2022
Place: NEW DELHT

ATTE ED
NOTARY |C DELH!
GOVT. OF INDIA
Mob.: 9654768498



AVNEXORE R-1
ip.

Office of the Principal Chief Conservator of Forests, Wildlife Uttar
Pradesh, Lucknow

Letter No. 608 /10 1 (EXE. Appl. 982021.1.0.0.0.41721921) Lucknow, Dt. 26.08.22
To, .

Additional Chief Secretary,

Environment, Forest and Climate Change, Section-4,

Government of Uttar Pradesh, Lucknow. |

Subject: Reference

1. Regarding issuance of final notification of Hastinapur Wildlife Sanctuary 1-
Office Memorandum No. 1275 / 81-4-2020-852 / 97 of Environment Forest
and Climate Change Section-4 dated 17.11.2020

2. Office of the Commissioner, Meerut Division, Meerut Circular No. 3234/PA-
2022 dated 08.03.2022 and Circular No. 3654/PA-2022 dated 06.04.2022.

3. Circular No. 3307/10-1 of this Office (Exe Appl. 38). /2021 in O.A. No.
48/2021) dated 20.06.2022

4. Letter No. 566/14-1 dated 04.08.2022 from the Conservator of
Forests/Regional Director, Meerut Region, Meerut. _

Sir,

It is to be informed that in relation to the rationalization of the boundary of
Hastinapur Wildlife Sanctuary in the districts- Bijnor, Hapur, Meerut, Amroha and
Muzaffarnagar, the Government of Uttar Pradesh, Environment Forest and
Climate Change, Section-4, dated 17.11.2020 under Section-18(b) of the Indian
wildlife (Protection) Act, 1972 on any land falling under his control within the
limits of Hastinapur Wildlife Sanctuaries extended at Bijnor, Hapur, Meerut,
Amroha and Muzaffarnagar. In order to investigate and determine the existence,
nature and extent of the rights of the person, the Commissioner, Meerut Circle,
has been appointed asthe Collector for the procedure / action to be taken under
Section 19 to 25 of the said Act. Nodal Officer was designated.

In compliance of the above, the Commissioner, Meerut Circle, Meerut completed
the proceedings of Section 19 to 25 of the Indian Wildlife (Protection) Act, 1972



by the District Magistrates Bijnor, Meerut and Amroha, with reference to their
office letter dated 08.03.2022 and District Magistrate Muzaffarnagar and the
article received from Hapur as above has been attached to this office by reference
letter dated 06.04.2022 and has been sent to this office for further action.

According to the above, in reference to the new boundaries of Hastinapur Wildlife
Sanctuary vide this office's reference letter dated 20.06.2022, district-wise / area-
wise details including the type of land, including the combined boundaries of all
the districts detailed under the said limit, consolidated map (forward and
backward bearings) In order to make available the article of the notification in
Hindi and English language in soft / hard copy for issuing a new notification of
Hastinapur Wildlife Sanctuary after the rationalization action, in the order of the
expectation made from the Commissioner, Meerut Division, Meerut. Patron /
Regional Director, Meerut Zone, Meerut has sent a reference letter dated
04.08.2022 to Hastinapur Wildlife Sanctuary.

"Final notification issued under section 26 (a) of the Indian Wildlife (Protection)
Act, 1972" in accordance with the government's decision taken after the process
of rationalization of the boundaries of the covered districts such as Bijnor, Hapur,
Meerut, Amroha and Muzaffarnagar. The article of the notification provided for
making available in Hindi and English language and for district-wise border
rationalization, GPS coordinates and details of forward and backward bearings
and consolidated polygan map as well as the Indian Wildlife (Protection) Act, 1972
in Hapur district. A copy of the partial amendment made in the article of action
from section 19 to 25 (previously sent by the office letter of the Divisional
Commissioner, Meerut dated 06.04.2022) is being attached for information and
with the request that please Hastinapur Wildlife The said proposal is being sent to
the government for further action to issue the final notification of the Vihar.

Enclosure - As above. '

Annexure-1: Article of notification in Hindi language.

Annexure- 2: Article of the Notification in English Language.

Annexure-3: Forward aﬁd backward bearing with GPS coordinates District Meerut

Annexure-4: Forward and backward bearing GPS coordinates. District Ha;'}ur.
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Annexure-5: Forward and backward bearing GPS coordinates. District
Mujjafarnagar.

Annexure-6: Forward and backward bearing GPS coordinates. District Bijnor
Annexure-7: Forward and backward bearing GPS coordinates. District Amroha

Annexure-8: To come under the proposed Hastinapur Wildlife Sanctuary District
Meerut of area belonging to Hapur, Muzaffarnagar, Bijnor and Amroha Integrated
Polygon Map.

Annexure-9: Under Section 26 of Wildlife Act 1972 - The vihar of Hastinapur in
District Hapur to Hastinapur (Wildlife Sanctuary)

(K.P. DUBEY)
Principal Chief Conservator of Forests, Wildlife
Lucknow, Uttar Pradesh
Letter no. 608, On the said date.
Copy sent to the following for information and necessary action:

1. To the Principal Chief Conservator of Forests and Head of the Department, In
the order of 20.06.2022.

2. Chief Conservator of Forests, Western Zone, Uttar Pradesh, Meerut.

3. Commissioner Meerut Circle, Meerut.

4. Conservator of Forests, Meerut, Saharanpur, Moradabad.

5. District Magistrate, Meerut, Hapur, Muzaffarnagar, Bijnor and Amroha.

6. Divisional Director / Divisional Forest Officer, Meerut, Hapur, Muzaffarnagar,
Bijnor and Amroha..

Office of the Chief Conservator of Florests, West Zone, Uttar Pardesh Letter: -
455/141 Dated 8 Sep' 2022 :



r
The copy was sent to the Conservator of Forests, Meerut, Saharanpur and the
respected Divisional Officers for information to the Principal Chief Conservator of
Forests, Wildlife, for an important work ward. Lucknow, Uttar Pradesh.

(K.P. DUBEY)

Principal Chief Conservator of Forests, Wildlife

Lucknow, Uttar Pradesh

13.
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ANNEXORE - R
.

Top Priority/Time Bound
No. 601/81-4-2022 ‘ '

Sender,

Ravi Shanker Mishra

Joint Secretary(SANYUT SACHIV),
Government of Uttar Pradesh

To,

Principal Chief Conservator of Forest,
Wildlife, Uttar Pradesh.

Subject: Regarding issuing bf final notification of Hastinapur Wildlife Sanctuary.
Sir,

Please take reference of your letter number-601/10-1 (Exe.Appl.38/2021 in OA No.
48/2021) dated 26 August 2022, through which the final notification draft and area wise
details of all the districts i.e district wise / land type along with the area under the
proposed new boundary of Hastinapur Wildlife Sanctuary have been made available.

In the above context , | have been directed to state that please provide information
/details along with recommendation on the following points to the govt compulsorily
today. '

1. Map (with stamp) Signed by the Competent Authorities by erecting the bearings in
closed circuit manner on the boundaries of the entire proposed area of Hastinapur
Wildlife Sanctuary.

2. Documentary evidence signed by competent authorities for district-wise confirmation
of the entire proposed area of Hastinapur Wildlife Sanctuary.

3. The background and procedure of rationalizing/streamlining of the boundaries of
Hastinapur Wildlife Sanctuary should be included in the draft for issuance of final
notification of Hastinapur Wildlife Sanctuary under Section 26A of the Wildlife
(Protection) Act, 1972, !

4. A Certificate(format attached) signed (with stamp) by the competent authorities with
regards to make above notification as error-free/faultless .

Please ensure personal attention / top priority in the matter.
Attachments -As above
Sincerely

(Ravi Shanker Mishra)
Joint Secretary,



Number and Date as

Copy sent to the following for information and necessary action:-
1. Principal Chief Conservator of Forest, UP.

2. Commissioner, Meerut Circle, Meerut.

3. Chief Conservator of Forest, Meerut Circle, Meerut

4. District Megistrate: Bijnor, Hapur, Amroha and Muzzaffarnagar.
5. Guard File.

[ Certificate (Format)

Entire land proposed for hastinapur wildlife sanctuary ....... hect has been properly reconciled
/matched from the relevant revenue records. In this matter needful action has been completed for
rationalization of the limits of the hastinapur wildlife sanctuary in the light of relevant provisions
of wildlife Protection Act 1972 ( as ammended) and according to which there is no legal
impediment for state govt to issue the notification of hastinapur wildlife sanctuary as per
provisions of Section 26 (A) of the said act. The data/facts included in the attached notification
have been duly tallied/tested, which is completely error free.

signature DM
signature commisioner ,

signature CWLW

1.
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In the Matter of "Vireshwar Singh

¥
V. Union of India & ors" Add abel

“

Lﬁzt . to mansichahall04@gmail.co... v

éﬁ%‘* Harsh Vardhan Singh... 3:12pm
£k
.{“

Please find the scanned images of Status/Compliance
Report on behalf of Respondent (State) titled as"Vireshwar
Singh V. Union of India & Ors.”

Kindly treat this as advance service of same.

Thank you.
Adv. Harsh Vardhan Singh Rajawat
From:-

Bhanwar Pal Singh Jadon
Standing Counsel State of U.P.

B8 Vireshwar Si...(NGT).pdf
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